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(By Advocate: Sri Rakesh Verma)

1. Union of India through the Secretary Ministry of
Labour (Directorate General of Employment and
Training) Shram Shakti Bhawan, Rafi Marg, New Delhi*
110 001.
! . The Dirsctor General, Government of India, |
; Directorate General of Employment and Training, -
i._ Shram Shakti Bhawan, Rafi Marg, New Delhi-110 0O01.
djd T 3. The Director, Advanced Training Institute, Udyog
7 Nagar, Kanpur.
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ORDER
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By Hon’'ble Mr. Justice Khem Karan, V.C.
Heard Sri Rakesh Verma counsel for the applicant on

thia O.A.

e The grievance of the applicant is that though he has
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completed more than 24 years of service and has Dbecome
eligible to get the benefit under the Assured Career
Progression Scheme (copy of which is at Annexure A-V) .and
has also given representation (copy of which is at Annexure

A-VIII) but Authorities are not giving the benefit nor

taking any decision on the representation.
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4. ﬂe are of the view that tﬁia e} H..

fj.nally disposed of with a suitable dlrﬁmtiﬁﬁ t:ﬁ
the respondent No.Z to pass reasoned and apaﬁkiag”:
order on the representation (copy of whic:h is ﬁt
Annexure VIII) in accordance with ralﬁﬂaﬁt

Rules/orders on the subject.

5. Accordingly, this O.A. is finally dispasaﬂ'qﬁﬂ“

with a direction to the respondent No. 2 e
the said reprﬁnentatlcgfbw a reasoned and speaklng
order within a period of 3 months from the date, a

certified copy of this order and copy of such

representation 15 produced before him. (\\ﬂﬁ
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